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IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(SPecial Original Jurisdiction)

TUESDAY, THE FIFTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 18317 OF 2015

Between:

Kadam Ankush Marot Rao, S/o.Marot Rao Kadam Aged about 22Yrs., occ student
ii[ rt/l;dti;;l;.iitri"- oiij""tri $"i"nc"., Mallarariiv;, Varni Road, Nizamabad'

Nizamabad Dist.

...PETITIONER

DT.NTR University of Health Sciences, Vijaywada, Rep by its Registrar'
Vijaywada, Krishna Dist.

The Meghna lnstitute of Dental Sciences, Rep. by its Principal, Mallaram(\t)'
Varni Road, Nizamabad Dist.

The State of Telangana, Rep. by its Principal S-ecretary, Medical and Health

Oepa,iment, Secreiariai Buiiding, Hyderabad, Telangana State'

AND
1

2

3

..RESPONDENTS

Petition under Article 226 oI lhe constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an order or direction or writ more particularly one in the nature of

writ of Mandamus declaring the action of the Respondents in not permitting the

Petitioner to appear examinations and to prosecute further BDS Course to

completethesameasillegal,arbitrary,andagainstthePrinciplesofnatural
justiceandconsequentlydirecttheRespondentqhereintopermitthePetitionerto

appear examinatiorwo complete the BDS course without insisting court orders

every time, as per the schedule of examination.

l



l.A. NO:2 oF 2015 WPMP. NO: 41650 oF 2015

Petition under section r5r cpc praying that in the circu'stances stated in
the affidavit filed i, support of the petition, the High court may ce preased direct
the Respondents 'o decraie the resurts of the petitioner appeared for 2nd year
examinations of BDS course with HT No. r096043 herd in Jury,2r).15 by permitting
the Petitioner to sil for 3rd year BDS examinatron.

l.A. NO: 3 OF 201s(WPM P. NO:50957 0F 20151

Petition under Section 151 cpc praying that in the circumstances stated in
the affidavit filed ir support of the petition, the High court may t,e preased direct
the Respondents to receive the supplementary examination fee f,:r 2nd year BDS
Court of the Petrtioner.

l.A. NO: 1 oF 201s( WPMP. NO: 23693 oF 2015)

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court mav be preased to
direct the Respondents to receive the examination fee of the petitioner for 2nd
year examinations of BDS course schedured to be herd in Jury, 2015 and pubrish
the results pending Cisposal of the main Writ petition.

I,A, NO : 3 OF 2016(WPMP. NO: 51960 OF 201 6

Petition under section 15'r cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
direct the Respondents to permit the petitioner to pay the examination fee tor 2nd
year BDS examination commencing in jan, 2012.

l.A. NO: 2 OF 2016(WPMP. NO: 13826 OF 2016)

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit fired in suppelt of the petition, the High court may be preased direct
the Respondents tc' decrare the resurt of the petitioner of 2 nd year BDS



v

examination held in Jan.2016 with Hall Ticket No.'1096043 and permit him to

prosecute third year course.

Counsel for the Petitioner : SRI N.RISHl KUMAR for SRI N.ASHOK KUMAR

counser ror the Respondent No.1 , 
?S:rArffHi,?r_r#t5iSi",

Counsel for the Respondent No.2 : --

Counsel for the Respondent No.3 : GP FOR MEDICAL HEALTH & FW

The Court made the following: ORDER



TIfi HON'BLE TtM CHTEF JUSTICE ALOK ARADHB -
AND

TIIB HON'BLE SRI JUSTICE J. SRBENIVAS RAO --

WRIT PETITION No.18317 of 2015 ,'

Q@EIli (p"r ,t,e Hon'ble the Chief Justice Alok Aradhe)

Mr. N. Rishi Kumar, leamed counsel appears for

Mr. N. .\shok Kumar, learned counsel for the petitioner.

Mr. Nagarjuna Reddy, learned Assistant Government

Pleader for Health, Medical & Family Welfare appears for

respondent No.3.

2. Learned counsel for the petitioner submits thar. the issue

involved in the Writ Petition does not sur vive for

consideration.

3. In view of aforesaid submission, the Writ l,etition is

dismissed as infructuous.

Miscellaneous applications, if any pending, shall stand

closed. 'l'here shalI be no order as to costs.

SD/.L, LAKSHMI BABU

//TRUE COPY//
ASSISTANT REGISTRAR

SECTI FICER
To,

1 One CC to SRI N ASHOK KUIMAR, Advocate. tOpUCl
O1e CC to SRI TADDI NAGESWARA RAO, (SC FOR DR NTR UHS A.p)
IoPUCI

Two CCs to GP FOR MEDICAL HEALTH & FW, Hiqh Court fr>r the State of
Telangana at Hyderabad. [OUT]

Two CD Copies.
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HIGH COURT

DATED:1 511012024

ORDER

WP.No.18317 of 2015

DISMISSING THE WRIT PETITION
AS INFRUCTUOUS
WITHOUT COSTS
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